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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Execution Application No. 16/2019 
(Earlier O.A. No. 153/2014) 

IN THE MATTER OF: 

Indian National Trust for Art & Cultural Heritage  Applicant 

Versus 

Govt. of NCT of Delhi & Ors.     Respondents 

AND IN THE MATTER OF: 
 
Randhir and Ors      ……APPLICANTS  
 
 
BRIEF WRITTEN SUBMISSIONS ON BEHALF OF THE 
APPLICANTS IN IA 235/2021 TO THE ACTION TAKEN REPORT 
DATED 13.12.2021 SUBMITTED BY CENTRAL POLLUTION 
CONTROL BOARD (CPCB) 
 
Most Respectfully showeth as under: 
 
1. The applicants herein are farmers belonging to the Villages of 

Daultabad, Khedki Majra, Makdola, Dhankot, Dharampur, 

Budhera, District Gurgaon, Gurgaon, Haryana whose agricultural 

lands are inundated/submerged   in the ‘Najafgarh Jheel’ 

(hereinafter referred to as ‘Najafgarh waterbody’) Draft 

Environment Management Plan (hereinafter referred to as “Draft 

EMP’) to this Hon’ble Tribunal without undertaking any 

consultation with them. Environment Management Plan submitted 

by the State of Haryana for the Najafgarh waterbody, adversely 

affects the rights of the applicants and the residents of the six 

villages  of Daultabad, Khedki Majra, Makdola, Dhankot, 
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Dharampur, Budhera whose agricultural lands comes within the 

core area, zone of influence as proposed in the Draft EMP, and the 

majority of the land is private land and the same is evident from 

the report dated 17.09.2020 submitted by District Magistrate, 

Gurgaon to this hon’ble Tribunal pursuant to the order dated 

10.10.2019.  failed to take steps to maintain the historical drainage 

channels and construct Storm water drains in Gurgaon resulting in 

untreated sewage and untreated industrial effluents inundating 

their agricultural lands. The present Najafgarh waterbody as 

evident from Google Images is restricted primarily on the Gurgaon 

side of the Najafgarh Drain and this is not on account of only 

natural drainage flow, but on account of structures and 

embankments made on Delhi side of the Najafgarh Drain that have 

restricted the overflow from the Najafgarh Drain on to the Delhi 

side.  

 

2. The present waterbody termed as “Najafgarh Jheel” is not the 

Najafgarh Jhil that is referred to in historical accounts which 

naturally existed near Chawla and below Najafgarh in Delhi and 

was fed by the Sahibi River that originated in Jaipur District of 

Rajasthan and Badshahpur Drain. Historically, the Najafgarh Jheel 

was in Delhi and not in Gurgaon and it would drain out to the 

Yamuna through an irregular channel known as the Sahibi Nala. 

The Delhi District Gazetteer, 1883-84 elucidates a description of 

the Najafgarh Jhil/Jheel saying that it spread   over an area of 88.5 

sq.miles, one part of it was north of Jhrodha Kalan and another 

larger body of drainage was meeting the Jheel/Jhil below Chhaolah 
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( presently Chawla) in the southern side. The relevant extract is 

reproduced hereinbelow:- 

“The western lines, as has been already said, converge on the 

Jhil below Najafgarh. There are two main passages into this: 

one to the north of Jharaudah (now Jhrodha Kalan) and east of 

Dichaon comes into the low lands at Nawadah Hashtal; the  

other and larger body of drainage comes in between Mandelah 

Khurd and Bakargarh running south-east to Pindwala Kalan and 

meeting, and meeting jhil below Chhaolah. The main jhil 

lies to the south-west and west of this, and is fed, as already 

noted, by the Sahibi drainage from Gurgaon and the flow of hill 

water on the west side of the Delhi hills. This last comes down 

in several places; the most distinct lines perhaps are those lying 

about Dabari and Palam. A more particular account of Najafgarh 

Jhil considered in its revenue and irrigation aspects will be found 

in Mr. Maconachie’s Settlement report. It is sufficient to note 

here that the area drained by it is 3072 sq miles, and its water 

surface wit a depth of 12 feet in the water gauge at Nanak Heri 

is 56,657 acres or about 88.5 sq miles. In 1833, its area was 

estimated at 52.5 sq miles, but the time of the year this refers 

to does not appear. Its outlet is a drain passing with a muddy 

sluggish flow to the north-east by Kakraula, Nilanthi and Basei 

across the Rohtak road about three miles east of Delhi and 

emptying itself into the Jamuna just above the village of 

Wazirabad”. 
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3. In another account of the Najafgarh Jheel/ Najafgarh waterbody 

found in the Gurgaon District Gazetteer of 1883 stating clearly that 

it was at the border of the Gurgaon District. The relevant portion is 

extracted for ready reference:- 

4.  

“Another marked physical characteristic of the District (Gurgaon) is 

found in its jhils or lakes. The most important of these is the 

Najafgarh jhil on the northern border of the district; but this is 

mainly situated in the Delhi district. Into the Sahibi, swollen by 

Indori, and the Badshahpur stream pour their waters.” 

 

5. There is further reference of the Najafgarh Jheel/ Najafgarh 

waterbody in the Gazetteer of the Delhi District-Part A, 1912 clearly 

stating that it existed in Delhi. The relevant extract is reproduced 

hereinbelow for ready reference:- 

 

“Thus we are brought by natural steps to describe the Najafgarh 

basin into which falls not only the drainage of the district on the 

west of the canal but also two other streams of importance: : the 

one is the depression by which the drainage of the part of the 

Rohtak district joins this district at Mundela Kalan and passing 

Ujwah and Pindwala joins the main Jhil at Chhaola: the other is the 

Sahibi 

Nala which passes through the Gurgaon district having its head 

waters far off from in Alwar. The main Jhil receives too, a few petty 

streams from the local hills. The area which drains into this 

Najafgargh Jhil is estimated at some 3000 square miles: in years 
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gone by an area of more than 80 square miles has been known to 

be submerged by the floods, but for various reasons such extensive 

flooding no longer takes places. As may be imagined the volume of 

water was more than the soil could absorb and cause of much 

sickness and fever; so it was determined to cut a channel, now 

known as the Jhil Drain, to run the surplus water into Jamna. This 

work was carried out in 1888 under the direction of Captain 

(afterwards Sir Hennery) David. This drain begins about Chhaola 

where it is little more than a petty ditch and passes via Kakraula, 

Hasttsal and Basai, by a deep cut through the high lying Bangar 

into the Jamna at Wazirabad. The result of this work is that the 

water is drawn off too quickly fixed in the channel, it is possible to 

flood an area of twenty square miles and to draw off the water in 

time for cultivation.” 

 

6. In 1865 the Govt. of the North West Province (later United 

Provinces) started draining the Najafgarh Jheel by excavating the 

irregular channel from the eastern end of the Jheel to the Yamuna 

through a gap between Delhi‘s Northern Ridge and Central Ridge. 

This channel then came to be known as the Najafgarh Nala or 

Najafgarh Drain having a length of 51 km in Delhi. In the floods of 

1958, the Najafgarh Jheel attained a spread of 145 sq.km. 

Subsequently, after the floods of 1964 the Najafgarh Drain was 

widened to accommodate the flood discharge. The Govt of NCT in 

order to prevent overflow from the Najafgarh  Drain built left side 

embankment on the Najafgarh Drain to prevent flooding of 

cultivated area of 30 villages on Delhi side. The State of Haryana 
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did not build any such embankment on its side. The great flood of 

1977 led Haryana Government to construct the Masani Barrage to 

impound flood waters of Sahibi River on NH8 near Dharuhera. The 

Construction of several checkdams in the catchment area of Sahibi 

River in Rajasthan have restricted the flow and the diminished flow 

disappears in the arid soils after the Masani Barrage near 

Dharuhera. Further, Govt of NCT constructed 3.5 km Dhansa Bund 

in 1962 in the upstream of Najafgarh Drain and installed a 

regulator. On account of the above, there is no discharge from 

Sahibi River into the Najafgarh Drain or Najafgarh 

waterbody/Jheel.   in 1865 the Govt. of the North West Province 

(later United Provinces) started draining the Najafgarh Jheel by 

excavating the irregular channel from the eastern end of the Jheel 

to the Yamuna through a gap between Delhi‘s Northern Ridge and 

Central Ridge. This channel then came to be known as the 

Najafgarh Nala or Najafgarh Drain having a length of 51 km in 

Delhi. In the floods of 1958, the Najafgarh Jheel attained a spread 

of 145 sq.km. Subsequently, after the floods of 1964 the Najafgarh 

Drain was widened to accommodate the flood discharge. The Govt 

of NCT in order to prevent overflow from the Najafgarh  Drain built 

left side embankment on the Najafgarh Drain to prevent flooding 

of cultivated area of 30 villages on Delhi side. The State of Haryana 

did not build any such embankment on its side. The great flood of 

1977 led Haryana Government to construct the Masani Barrage to 

impound flood waters of Sahibi River on NH8 near Dharuhera. The 

Construction of several checkdams in the catchment area of Sahibi 

River in Rajasthan have restricted the flow and the diminished flow 
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disappears in the arid soils after the Masani Barrage near 

Dharuhera. Further, Govt of NCT constructed 3.5 km Dhansa Bund 

in 1962 in the upstream of Najafgarh Drain and installed a 

regulator. On account of the above, there is no discharge from 

Sahibi River into the Najafgarh Drain or Najafgarh 

waterbody/Jheel.   in the 1976 toposheet of Survey of India the 

area where there is presently submergence is a depression and it 

is mentioned as Drain No. 8 (Najafgarh Drain). There is no mention 

of Jheel or lake or waterbody as a topographical feature, it is just 

mentioned as a depression on both side of Najafgarh drain but 

major portion of the depression is on Delhi side covering villages 

like Guhmmenhera, Sikarpur, Pandwala Kalan, Jhatikara etc. which 

also finds mention in the Delhi Gazetteer of 1883-1884. 

 

7. An Antique/Historical Map of Delhi for the year 1807 shows the 

location of the Najafgarh Jheel/Jhil/waterbody to be near Palam 

on the Delhi side. 

 

8. The Google Images of the year 1990 it is seen that there is no 

water submergence of the agricultural lands and at that time the 

Gurgaon city was spread in an area about 25 sq km. And if the 

Google Image of 2021 is seen there is submergence of panchayat 

, private and government lands in an area of 2048 acres as per 

estimate of Gurgaon Metropolitan Development Authority (GMDA) 

when the area of the Gurgaon city has increased to 350 sq km. 

9. The Leg-II storm water drain is not fully connected to the 

Najafgarh Drain and requires drain construction of 500 m and 
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similarly Leg-III also known as Badshahpur Drain requires balance 

construction of 3.5 kms to join the Najafgarh Drain. Presently, the 

storm water during rains, untreated sewage and industrial 

effluents from Gurgaon City has spread into the lands of the 

residents of Villages of Daultabad, Khedki Majra, Makdola, 

Dhankot, Dharampur, Budhera, District Gurgaon as it is a natural 

depression. The problem of inundation and submergence over 

private lands started from the year 2010 onwards. This aspect is 

evident from the Google Images of year 2005, which shows there 

is water spread only 80 acres only in the panchayat area of Villages 

Daultabad, Kheri Majra and Dhankot. 

 

10. The water was used by the farmers/applicants for cultivation of 

Rabi Crops. In the Google images of year 2009, the water has 

spread over 47 acres of the panchayat land. The Google Image of 

2021 shows submergence over an area of 2048 (September, 2021) 

as per GMDA estimates, which includes 97 acres Panchayat land 

and the approx. 70% of the land is private agricultural land of the 

applicants/ residents of Villages of Daultabad, Khedki Majra, 

Makdola, Dhankot, Dharampur, Budhera, District Gurgaon.  The 

above Google images show that there was no 

lake/jheel/waterbody on Haryana side and there is no water 

submergence of private agricultural lands upto the year 2010. The 

problem of submergence aggravated with expansion of the city of 

Gurgaon. With the increase of urbanised area, the discharge of 

untreated and treated water also increased leading to spreading 

water in adjoining private land/agricultural fields beyond 
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Panchayat land as the Leg-II and III are not connected to the 

Najafgarh Drain. due to silting of Najafgarh Drain, its bed has 

become higher that the lands of the applicants and as there is no 

embankment on the right bank of Najafgarh Drain on the Haryana 

side, there is overflow of both rain and sewage water into the 

lands of the applicants. 

 

11. The issue of regards to presence of primarily private lands in the 

area under inundation/submergence presently of the Najafgarh 

Jheel has not been addressed by the State of Haryana as is evident 

from the perusal of the Draft EMP submitted to this Hon’ble 

Tribunal. The issue of private land being part of the waterbody 

came up before this Hon’ble Tribunal on 10.10.2019, wherein 

State of Haryana was asked to file a report as regards to the 

relevant revenue entry of the lands in question. The District 

Magistrate filed a report dated 17.09.2020 wherein it was 

categorically stated that there was no entry of waterbody and the 

lands of Villages Daultabad, Khedki Majra, Dhankot, Dharampur, 

Budhera comprised of 3112 Kanal 15 Marla private land, 832 Kanal 

6 Marla Gram Panchayat Land, 679 Kanal 17 Marla company land, 

82 Kanal 13 Marla Government Land out of Total of 4707 Kanal 11 

Marla. The true copy of the report dated 27.09.2020 submitted to 

the Hon’ble Tribunal is annexed herewith and marked as 

Annexure A/1.  

 

12. The present execution petition came up for hearing before this 

Hon’ble Tribunal on 17.09.2020, wherein mention was made to the 
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report submitted by the District magistrate but on the statement of 

the Ld. Counsel for the State of Haryana that factually it is a large 

water body and management plan is under consideration, this 

Hon’ble Tribunal has not passed any further orders as regards to 

the situation of the land of the applicants and residents of villages 

of Daultabad, Khedki Majra, Makdola, Dhankot, Dharampur, 

Budhera. Though, in the order dated 17.06.2021, this Hon’ble 

Tribunal referred to this aspect and recorded a finding that a 

reconciliation was arrived at as regards to the revenue entry, but in 

reality, it is not so, as it is private land belonging to the applicants 

and residents of villages Daultabad, Khedki Majra, Makdola, 

Dhankot, Dharampur, Budhera. 

 

13. The State of Haryana constituted a committee under the 

Chairmanship of Commissioner, Gurugram Division vide Additional 

Chief Secretary to Govt. Haryana, Environment and Climate Change 

dated 14.02.2020 regrading issues related to the Najafgarh 

Waterbody. Under Issue No.2: Major activities undertaken by the 

owners during submergence and after receding of water, it was 

stated that 75% to 80% of the total land measuring 4707 Kanal 11 

Marla belonging to Daultabad, Khedki Majra, Makdola, Dhankot, 

Dharampur, Budhera remains waterlogged due to Najafgarh Drain 

and remaining 20%-25% land can be cultivated only when there is 

no overflow from Najafgarh drain and rainfall. On the extent of 

submergence at various contour level it was stated that at 209 mts 

area was 917 acres, 210 mts it is 3436 acres and at 212.5 mts it is 

12871 acres. It was recommended that GMDA be directed to 
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complete the construction of Leg-II and Leg-II upto Najafgarh Drain 

so there is no unwanted spillage and there is a need for bunding of 

Najafgarh Drain on the Haryana side to prevent back flow of water 

from the drain. The technical committee of the Haryana State 

Wetland considered the recommendations of the committee of 

Divisional Commissioner and agreed that with its conclusions. The 

copy of the Haryana Wetland Authority was submitted to the 

Hon’ble Tribunal. The true copy of the report dated 22.01.2021 is 

annexed herewith and marked as Annexure A/2.  

 

14. The State of Haryana submitted a draft EMP after the order dated 

17.06.2021 was passed by Hon’ble Tribunal without holding any 

deliberations with the stakeholders including  the applicants who 

are adversely affected by the prescriptions made in it. A meeting 

was held on 20.11.2021 under the chairmanship of Sh. Devender 

Singh IAS, Additional Chief Secretary to Government of Haryana 

wherein the some of the applicants who participated in the meeting 

became aware of the submission of Draft EMP. The applicant was 

also part of the meeting.  At the meeting it was submitted by 

Irrigation & Water Resources Department and Gurugram 

Metropolitan Development Authority (GMDA) as follows: 

 

“There is no fresh water coming in the so called Najafgarh Jheel 

depression in Haryana portion at present except during rainy season. 

The water of the city during rains and the sewage water/ treated 

water is coming in the water body at present and the quality of water 

is very bad. GMDA & Irrigation Department are serious about 

13



 
 

utilization of treated waste water generated from STPs at Dhanwapur 

and Behrampur in the city. The Irrigation department has constructed 

a special STP channel of 26.680 km for utilization of treated waste 

water for agriculture purposes from Dhanwapur STP to Sondhi, Beed 

Dadri in Jhajjar District. The present capacity of this channel is 188.60 

MLD which will be upgraded upto 550 MLD. Presently the total Treated 

Waste Water (TWW) generated in Gurugram City is 243 MLD and the 

availability of TWW will further increase in the years to come. Against 

the available 243 MLD TWW, 40-45 MLD is being utilized in City for 

various purposes such as Horticulture, Industries and construction 

purposes through 110 KM recycle network laid in Gurugram City 

whereas 60-70 MLD is being utilized for agricultural purpose through 

STP channel in villages of Jhajjar District. To ensure quality of treated 

waste water, real time censors will be installed in the channel and 

upstream out falling drains (i.e. Badshapur Drain etc) which would 

provide the real time quality and quantum parameter of the flowing 

water in the channels / drains and help in curbing any unauthorized 

disposals in the drain. Moreover, Treated Waste Water (TWW) from 

STPs shall be utilized in irrigation of 51445 acres of the area which is 

existing on fresh water channels and thus, fresh water supply shall be 

substituted by TWW of STPs which would save fresh water. Even 

Tenders amounting to Rs. 17.24 crores and Rs. 13.96 crores for 

utilizing STP water in 1700 acres (villages Dhankot, Gopalpur, 

Chandu, Garhi Harsaru District Gurugram) and 1400 acres (villages 

Badsa District Jhajjar and village- Sultanpur, Jhanjhrola of District 

Gurugram) have been invited by Irrigation Department and even 

tender for the work of increasing capacity of STP channel from 188.60 
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MLD to 550 MLD amounting to Rs. 116.33 crores have been opened 

on 18.11.2021. Administrative Approval for this is already received in 

Irrigation Department amounting to Rs. 295.82 crores. Further, 

Irrigation Department is planning to provide TWW of STP’s to Jharli 

Power Plant by which about 220 MLD fresh canal water from JLN 

Feeder (near Pump house JF-I) shall be saved as fresh canal water 

shall be substituted /shifted by TWW (Treated Waste Water) of STPs. 

Saving of fresh water / canal supplies shall be utilized in water deficit 

areas in the State. It has also been reported by Irrigation Department 

that the level of Najafgarh Drain, the Bed level of Najafgarh Drain 

near submerged area is 207.34 and Bed Level at outfall point at 

Yamuna River is approx. 202.00. Hence the level difference of more 

than 5 Mtr exists in length of 51 KM resulting in gradient of 1:10,000 

approx which is adequate, provided desilting of Najafgarh drain is 

done regularly by Irrigation & Flood Control Deptt, Delhi. This is 

normal gradient in our drainage system across Haryana. 

As per historical images of year 2005, there is water spread only 80 

acres only in the panchayat area 

As per historical images of year 2009, there is water spread only 47 

acres only in the panchayat area 

The above images show that there was no lake in Haryana side and 

no water submergence upto the year 2010. 

The problem aggravated with expansion of the city of Gurgaon. With 

the increase of urbanised area, the discharge of water also increased 

which led to spread water in adjoining private fields beyond Panchayat 

land as there was slow speed of water in Najafgarh Drain due to 

silting. The water moves slowly in the drain and takes time for 
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reaching river Yamuna. The area on Delhi side is completely safe as 

bank has been constructed. Otherwise, this water has spread over 

large area in Delhi upto Najafgarh. The original area of lake as 

mentioned in the literature. 

From the images shown above, it is clear that the rain water and city 

waste water are the main source of water in the submerged area at 

present. If the treated waste water is channelized for utilisation in 

agriculture, only rain water will come to the area and that will be 

utilized by farmers for cultivation purposes and the water will dry and 

the farmers will be able to grow Rabi crops in winters. The panchayat 

area of about 97 acres will remain under waterbody. The bundh 

should be created on the Haryana side bank of the Najafgarh drain 

and gate should be installed at the bank so that drain water does not 

spread in the private areas. The construction of bank will also help in 

storage of rain water in Haryana side and will as act as waterbody till 

it is automatically dries up. The water may be pumped in the drain 

also so that farmers can sow Rabi crops if the spread is beyond 

panchayat land. 

The balance portions of Leg-2 and Leg-3 should be constructed upto 

Najafgarh drain so that water can directly be put into Najafgarh drain 

and excess water during rainy season may be allowed to spread in 

the area which will be beneficial to farmers for grow kharif crops as 

done in the Delhi portion beyond Najafgarh drain.” 

 

The true copy of the minutes of the meeting held on 20.11.2021 is 

annexed herewith and marked as Annexure A/3.  
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15. There was a meeting held on 03.01.2022 of the Technical 

Committee, Haryana State Wetland Authority to discuss the issues 

as regards to the Najafgarh Waterbody and it is evident that there 

is no finality as to the extent of the waterbody on the Haryana side. 

The true copy of the recommendations of the Technical Committee 

is annexed herewith and marked as Annexure A/4. The Irrigation 

Department, Haryana has also submitted its views which are 

captured in the minutes of the meeting dated 20.11.2021. The true 

copy of the views of the Irrigation Department, Haryana is annexed 

herewith and marked as Annexure A/5. The photographs 

(December, 2021) of the area on the side of the bund on Delhi side 

would show that there is no submergence on the Delhi side of the 

“Najafgarh Jheel”. The true copy of the photographs is annexed 

herewith and marked as Annexure A/6. It is submitted that the 

applicants have not been consulted at the time of preparation of 

Draft EMP and even now the “Framework of Integrated 

Environment Management Plan  jointly submitted by Govt of 

Haryana and NCT of Delhi-2021” is not bringing the entire facts that 

are in the knowledge of the Govt and prescriptions are being made 

in it affecting the ownerships rights of the applicants. The present 

action of the State of Haryana can’t be a fait accompoli situation of 

notifying a wetland and then ascertaining the affected persons and 

working backwards as the same would result in the private 

agricultural land of the applicants and residents of villages 

Daultabad, Khedki Majra, Makdola, Dhankot, Dharampur, Budhera 

being taken without due process of law and it would amount to 

violation of Article 300A of the Constitution of India. The present 
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submission of draft EMP is a knee jerk reaction to the orders passed 

by this Hon’ble Tribunal. The present draft Integrated EMP 

proposed by the State of Haryana assumes a linearity approach 

which is not the case as they  are aware of the ground situation as 

regards to the applicants. The proposed framework would result in 

the altering and restricting the ownership rights of the applicants 

and residents of villages Daultabad, Khedki Majra, Makdola, 

Dhankot, Dharampur, Budhera. The management approach 

adopted by the state of Haryana for constituting conservation areas 

de-hors the participation of stakeholders and affected persons is 

not a sound management strategy. It is the submission of the 

applicants that if the Leg-II and III are constructed and connected 

to Najafgarh Drain and bund is made on the Haryana side ( right 

bank) of the Drain would reduce the inflow of untreated sewage 

and industrial affluents and the proposed measures of the Irrigation 

Department and GMDA to set up STPs in Gurgaon and make 

conveyance system for use of treated waste water for agriculture 

will further reduce the inflow in the Najafgarh waterbody. Even after 

that the compensation regime for the private land coming within 

the waterbody has to be considered and decided at the first 

instance. From the minutes of the technical committee, it is clear 

that the state of Haryana has not accepted the existence of the 

Najafgarh Jheel as being natural but has arisen on account of the 

flow of untreated sewage into this area. All these measures are to 

be considered and adopted and then a considered decision is 

required to be taken by the State of Haryana and as such the 

present the “Framework of Integrated Environment Management 
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Plan jointly submitted by Govt of Haryana and NCT of Delhi-2021” 

cannot be accepted and a notification declaring it as a wetland 

cannot be issued.  

Place: New Delhi 
Date:  20.01.2022    Filed By 
 
 

 
 (Shilpa Chohan, Shawahiq Siddiqui)  

Advocates for the Applicants 
For  

Indian Environment Law Organization 
F-108, Ground floor, 

Lajpat Nagar-1, New Delhi 
(M)9811391760,9718647753, 011-29817108 

Email: shilpa.ielo@gmail.com,  
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Minutes of Meeting held on 20.11.2021 in the Chairmanship of Sh. Devender Singh IAS, 
Additional Chief Secretary to Government, Haryana, Irrigation & Water Resources 
Department in PWD Rest House in the matters of Najafgarh Waterbody 

***** 

Brief background of the matter: 

Indian National Trust for Art & Cultural Heritage (INTACH) filed an application vide OA No. 
153 of 2014 in Hon’ble National Green Tribunal about taking remedial steps for conservation 
of Najafgarh Waterbody which has been claimed as transboundary waterbody called Najafgarh 
Jheel. The said matter was disposed was disposed of on the statement made behalf of the State 
of Haryana that waterbody in question was a lake and the state was in process of declaring 
same to be a waterbody. 

On October 14, 2015, Hon’ble NGT passed following directions: 

We directed the state of NCT, Delhi, Central Ground Water Authority and the Applicant to 
visit the site in question and submit a Joint Inspection Report. We are told that inspection has 
been carried out and the observations made have been compiled in the form of Reports. The 
Learned Counsel appearing on behalf of State of Haryana submits that the report would be 
tendered within a week. The Learned Counsel appearing on behalf of CGWA, India submits 
that the report would be filed within a week. Let these reports be placed before us for further 
consideration. List this matter on 04th November, 2015. We direct the State of Delhi as well 
as Haryana to make a statement as to whether they have acted as per Rule – 6 of the Wetlands 
(Conservation and Management) Rules, 2010 to prepare list of Wetlands upon the identification 
as stipulated in the said rules. List this matter on 04th November, 2015. 

 

In a similar matter OA No. 325 of 2015 titled as Lt. Col. Sarvadaman Oberoi Vs Union of India 
& Ors, the State Government has taken up the stand that the Najafgarh Jheel has been 
accepted to be a waterbody and the Government has decided to identify the said water 
body and approval in that behalf is under process (February 20, 2017). 

Further, an Execution Application No. 16/2019 was filed by the applicant in OA No. 153/2014 
alleging that the NCT of Delhi and the State of Haryana have failed to take necessary action. 
It is stated that the water body falls partly in NCT Delhi and partly in Haryana. The matter was 
thereafter considered on 10.10.2019 in the light of action taken report filed by the State of 
Haryana as follows: 

“3. Vide order dated 26.03.2019, the status and an action taken report was sought from the 
State of Haryana and the NCT of Delhi. The report filed is that there is doubt that it is a private 
land and not a wetland. This assertion is based on revenue record of the year 2005. As against 
the said revenue record, there is a 1983 gazette notification showing the area to be a lake. To 
reconcile the situation, it will be appropriate that the earlier revenue records particularly 
before the Settlement are checked up. Let the Deputy Commissioner, Gurgaon depute an expert 
of the department to look into the revenue record. Further action taken report be filed before 
the next date.” 
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4. Report dated 17.09.2020 received from the District Magistrate, Gurgaon is to the effect 
that there is no entry of water body in the revenue record. The area is partly government land 
partly private. 

Learned Counsel for the State of Haryana, however, states that factually there is a large 
water body in existence and a management plan is under consideration of the State. 

The matter was further heard on 17.09.2020 by Video Conferencing and the Hon’ble NGT 
directed as under: 

In view of the fact that there is a large transboundary water body which partly falls in Delhi 
and partly in Haryana, it will be appropriate that an Environment Management Plan is 
prepared jointly by the State of Haryana and NCT of Delhi. The MoEF&CC may steer the 
proceedings for preparation of Environment Management Plan with the assistance of CPCB. 
CPCB may coordinate as a nodal agency. Such plan may be prepared within three months. 
Action taken report may be filed before the next date by e-mail at judicial-ngt@gov.in 
preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image 
PDF. 

List again on 27.01.2021. 

A copy of this order be forwarded to the MoEF&CC, CPCB, State of Haryana and NCT of 
Delhi by e-mail for compliance. 

While hearing the EA on 17.06.2021, following directions were issued by Hon’ble NGT: 

5. We have considered the matter and find that the issue of restoration of water body in question 
is significant for the environment but has not received the attention it requires from the 
authorities. The State of Haryana has neither prepared EMP nor given any explanation for not 
doing so. None appears for the State of Haryana. The Delhi Government has prepared the draft 
EMP but execution thereof has to be ensured after completing the EMP. 

6.  ln these circumstances, we consider it necessary to direct Chief Secretaries of Haryana and 
Delhi to coordinate with the concerned departments to ensure further remedial action 
expeditiously and to remain present in person by Video Conference on the next date with the 
status of compliance. The Chief Secretaries may also take a report from the concerned Police 
whether action is taken against the violators under Section 277 IPC, which is a cognizable 
offence. The Chief Secretaries may also inform the concerned senior officer of the police to 
remain present in person before this Tribunal on the next date. 

List for further consideration on 04.10.2021 

That to ensure the compliance of directions issued by Hon'ble tribunal vide its order dated 
17.06.2021, a meeting was convened under the chairmanship of Chief Secretary to Government 
of Haryana on 02.09 .2021wherein it was decided that:- 

(i) CEO, Gurgaon Metropolitan Development Authority (GMDA) shall submit the 
report with regard to flow of untreated sewage into the lake. 

(ii)  Haryana State Industrial and Infrastructural Development Corporation (HSIIDC), 
Gurgaon Metropolitan Development Authority (GMDA) and Haryana State 
Pollution Control Board (HSPCB) shall submit a report about the existing water 
quality of Jheel and steps taken to prevent the entry of untreated sewage into the 
lake before. 
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(iii) DCP/Commissioner Police, Gurugram and S.P. Jhajjar to take action under Section 
277 of IPC against violators and submit compliance report by 16.09.2021. 

(iv) HSPCB to submit report about the existing quality of the water in the Najafgrah 
Jheel. 

(v) Director, Environment to prepare Draft Environment Management Plan for 
consideration in the next meeting. 
 
Later, on 27.09.2021, the State Government has submitted the Environment 
Management Plan for Najafgarh Jheel. 

Some relevant paras related to restriction of activities proposed under 
Environment Management Plan on various contour levels are given below: 

1.10. On behalf of the NGTs context a visit was made to Najafgarh Jheel by a team consisting 
of Hon’ble Member of Yamuna Monitoring Committee, Shri. B.S. Sajwan, two 
Monitoring Committee Members of Haryana, Shri. M.D. Sinha, Additional CEO, 
Gurugram Metropolitan Development Authority and his team, the Member Secretary of 
CPCB and his team, Irrigation Department of Haryana and HSPCB Members and 
Professor C.R. Babu of the University of Delhi. The visit was made on January 25, 2020. 
An excerpt from the report of Prof. Babu is reproduced below: 

“The left out Najafgarh Jheel is the only landform that ensures the safety to Gurugram 
and Delhi from the massive floodwaters during heavy rainfall resulting from climate change. 
In fact, it was pointed out that the frequent water logging of Gurugram city roads and 
submergence of Flats in the submergible area enclosed by 212m contour line is the rule rather 
than the exception. Sector 108 of Gurugram and neighbouring areas, which were flooded and 
submerged in 2010, have been brought under construction and are in the core flood zone. 
Najafgarh Jheel is the only safeguard for both the cities against climate change and adaptation 
to extreme events – extreme temperature and rainfall.” 

1.11. As per the data and analysis of the topography of the area and surface hydrology, the high 
flood level in the area was at 212.5m contour level. It is also clear from the report of the 
Technical Committee of State Wetland Authority Haryana that the flood water usually 
covers the area under the 209m contour and rarely go beyond the 210m contour it is clear 
that the 209m contour level is crucial for the maintenance of this wetland. 

          Taking into consideration, the lean season historical data, an area of around 333 acres 
under the Contour level 209m, would be appropriate core area for the wetland. The area 
enclosed between 209m and 210m contour will be declared as buffer where the 
community can practice seasonal agriculture and no construction activity and mining are 
permitted. The area enclosed between 210 m and 211m contour should be zone of tourism 
with no new construction activity, whereas the area uptil 212.5m contour level is a zone 
of high floods. On the eastern and western sides, the major sector road intersecting the 
211m contour can be the boundary of the buffer zone. This delineation takes into account: 

 Permanent and intermittent inundation areas, as well as the presence of 
hydrophytes. 

 Detailed contour mapping presented in report of Prof C R Babu. 
 Report of the Technical Committee of the State Wetland Authority, Haryana. 
 Report of the Divisional Commissioner, Gurugram 
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1.12. It is crucial that construction activity in and around the wetland region is completely 
curtailed given the high risk of liquefaction and earthquake Hazards. 

Due to submission of Environment Management Plan and restriction of activities in various 
contour levels, various stakeholders are objecting the prescriptions made in the Environment 
Management Plan related to Najafgarh Jheel portion of Haryana side. 

 

In view of above and in continuation of discussions held on 28.09.2021in the matters of 
Najafgarh Jheel, a meeting of all stakeholders was held on 20.11.2021 at 3.00 pm in the 
Chairmanship of Sh. Devender Singh IAS, Additional Chief Secretary to Government, 
Haryana, Irrigation & Water Resources Department in PWD Rest House, Gurugram. The 
following stakeholders participated in the meeting: 

1. Sh. Rakesh Daultabad, MLA, Badshahpur & Chairman, Haryana Agro-Industries 
Corporation 

2. Department of Country & Town Planning 
3. Gurugram Metropolitan Development Authority (GMDA) 
4. DG & Secretary, Environment Department, Govt. of Haryana 
5. District Administration 
6. Municipal Corporation Gurugram 
7. Irrigation & Water Resources Department 
8. Haryana Pollution Control Board 
9. Farmer Representatives of flood affected villages 
10. Ms. Ritu Rao, representative of INTACH present on behalf of Sh. Manu Bhatnagar 

 

The Chair heard the view point of all stakeholders one by one as mentioned under: 

1. Sh. Rakesh Daultabad, MLA, Badshahpur and Farmers Representatives: Sh. 
Rakesh Daultabad and the Farmers’ Representatives of flood affected area submitted 
that during 1960s, the water used to come in the area in Delhi only in rainy season as 
the area was in the course of Sahibi river which was tributary of Yamuna. The Najafgarh 
Jheel area used to be in Delhi state and the water used to flood during rainy season the 
villages like Jhatikara, Pandwala, Shikarpur, Ghummenhera, Daulatpur, Kaganheri and 
a Jheel was in Chhwala village near Najafgarh. They further submitted that the drain 
called Najafgarh drain was dug upto Yamuna to ease flow of water and to control 
flooding in these villages during mid 1960s and a bundh was constructed towards Delhi 
side bank of the drain near these villages. After construction of check dams in Rajasthan 
State and construction of barrage at Masani near Dharuhera during late 1970s, no water 
of Sahibi river used to flood the area but the water of Drain No. 8 used to come during 
rainy season. The flooding was for one or two months and the farmers used to sow Rabi 
crops on conversed moisture. Even upto 2010, the water used to come in their fields 
only during rainy season and farmers used to show Rabi crops easily. They further 
argued that after expansion of Gurgaon city, the discharge of sewage water and treated 
waste water was drained through Leg-2 and Leg-3 (Badshahpur Drain) nearby their 
fields to finally drain out through Najafgarh drain. The water has spread in last 10 years 
in their fields and they are not able to sow no crops in any season as the area remains 
waterlogged throughout the year due to flooding of sewage water in their fields. The 
sewage water has led to spread of cancer disease in the flood affected villages. The 
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farmers representatives have submitted that they will not allow their private land to 
declare as Jheel/Waterbody. Sh. Randhir Singh, representative of farmers who was 
present in the meeting that his age is 60 years and there was no Jheel in their fields since 
his childhood. He contended that water used to collect in the form of Jheel in Chhawla 
village near Najafgarh which is about 15 km from their area. The water has been flooded 
and spread in their area only after year 2010 as a bank was constructed by Delhi 
Government along Najafgarh drain to check spread of water in their area. He also 
contended that the water is also coming from Drain No. 8 and flooding their area as the 
Najafgarh Drain has been silted and there is no flow of water during rainy season. 
Therefore, Sh. Rakesh Daultabad, MLA, Badshahpur and the farmers representative are 
of the view that bank on Haryana side may be constructed on Haryana side along the 
Najafgarh drain on the same lines as constructed on Delhi side so that water coming 
from Drain No. 8 is channelized through Najafgarh Nalla to Yamuna. Two pumping 
stations may be installed at Leg-2 and Leg-3 to pump water from farmers fields to 
Najafgarh drain after rainy season so that farmers can sow Rabi crops. The balance 
portions of Leg-2 and Leg-3 are constructed upto Najafgarh Drain and gates/pumping 
stations may be installed at the drain only. 

2. Ms. Ritu Rao, representing Mr. Mannu Bhatnagar of INTACH: Ms. Ritu Rao 
shared a presentation of Sh. Mannu Bhatnagar (applicant in the matters of Najafgarh 
Jheel) – Annexure-I. She contended that the Jheel should be protected in any case as it 
has vital ecological role for fast spreading city of Gurugram considering the future 
climate change challenges. Various points raised by her are mentioned as under: 

a. Declare the submerge area as lake 
b. Stop disposal of sewage/untreated water in the lake 
c. Declare no construction zone in the zone of submergence considering seismic 

zone. 

As per her presentation, Conservation of lake may lead to following: 

 Store rainwater [Water harvesting] 
 Moderate Urban Flooding 
 Recycle Treated Wastewater  
 Enhance water supplies 
 Recharge aquifers 
 Climate change resilience & SDG 11 
 Public recreation & Ecotourism 
 Nature habitat/bird sanctuary 
 Add Several Revenue streams 

She argued that farmers may be compensated as under: 

 Pay farmers for parking water on their land by way of rental @ Rs. 1 lakh per acre as 
Delhi is doing in Palla  

 Farmers may be paid down payment for 15 years at one go. 

 Abadi lands of farmers will become lake front properties commanding high values - 
they are all just outside 211m contour 

 Farmers to be preferred for eco-tourism ventures 

 Extraction of Groundwater for a population of 300,000 possible @100 lpcd bringing in 
revenue [Groundwater sustained by continuous recharge of Recycled Water] 

 Property Values of Surrounding Sectors Goes up resulting in higher revenues to Govt. 
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 Tourism, adventure sports, sailing, boating, sports angling, bird watching 

 Scientific fisheries for high catch 

 Island Formations can bring Massive Revenue 

Argument on construction restrictions: 

 Based on the logic of water, Eco-system Services, Water Sustainability and Haryana’s 
submissions in EMP. There is no basis to decrease the Zone of Influence Below 211 m 
contour and this is non-negotiable. 

 The 211m Contour Leaves all Abadi Areas untouched. 

 Moratorium if any can be applied to areas beyond 211 m contour at risk of Haryana 
Govt. 

3. Views of Country & Town Planning Department: Principal Secretary to 
Government, Country & Town Planning Department argued that Country & town 
Planning Department has already issued licences to various agencies in the area. 
Therefore, the projects for whom licences have been issued and the projects on which 
construction is going on should not be affected by restrictions proposed in the 
Environment Management Plan. He further argued that there was no water logging upto 
the year 2010 and once the city water (sewage and treated water) will be managed, there 
will not be problem of flooding in the area. He further suggested that the water coming 
from Drain No. 8 is channelized to Najafgarh drain to Yamuna river so that it does not 
spread in the area in question. The city authorities should plan for usage of the city 
water in the city greens and waterbodies and check that no untreated water flow in Leg-
2 and Leg-3. He also argued when the underground water is brackish, it cannot be 
utilised for drinking purposes. They have submitted that the no construction zone may 
be confined to contour level 209 only as the area under 209 contour level is 917 acres 
as per report of Divisional Commissioner. A buffer may be kept around 100 m along 
209 contour level. 
 

4. Views of Irrigation & Water Resources Department: 
The Irrigation and Water Resources Department informed that no water is coming in 
Sahibi river after construction of Masani Barrage in District Rewari and construction 
of check dams in Rajasthan. The Hydrologists from the Hydrology department is of the 
view that the water level in the area is almost at ground level and reported that EC of 
the water is more than 8000 micro S/cm, therefore, the ground water cannot be utilized 
for drinking purposes. They further submitted that instead of construction of circular 
bundh, bank on Haryana side should be constructed on Haryana Side of Najafgarh 
Drain so that water coming from Drain No. 8 and Outfall Drain No. 8 does not spread 
in large area and rather channelized to Yamuna. As, in past, the Sahibi river used to be 
tributary of River Yamuna. 
They further informed that their department is serious about development of water 
bodies in the State. They mentioned that they have developed Bhindawas lake by 
diverting excess water of JLN Canal and one more lake has immerged at Masani 
Barrage (Sahibi river course) after releasing of excess water of JLN during monsoon. 
Water has also been stored during monsoon in Hamidpur Bandh in district 
Mahendergarh which is also dry zone. There is no fresh water coming in the so called 
Najafgarh Jheel depression in Haryana portion at present except during rainy season. 
The water of the city during rains and the sewage water/ treated water is coming in the 
water body at present and the quality of water is very bad. 
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GMDA & Irrigation Department are serious about utilization of treated waste water 
generated from STPs at Dhanwapur and Behrampur in the city. The Irrigation 
department has constructed a special STP channel of 26.680 km for utilization of treated 
waste water for agriculture purposes from Dhanwapur STP to Sondhi, Beed Dadri in 
Jhajjar District. The present capacity of this channel is 188.60 MLD which will be 
upgraded upto 550 MLD. Presently the total Treated Waste Water (TWW) generated in 
Gurugram City is 243 MLD and the availability of TWW will further increase in the 
years to come. Against the available 243 MLD TWW, 40-45 MLD is being utilized in 
City for various purposes such as Horticulture, Industries and construction purposes 
through 110 KM recycle network laid in Gurugram City whereas 60-70 MLD is being 
utilized for agricultural purpose through STP channel in villages of Jhajjar District. To 
ensure quality of treated waste water, real time censors will be installed in the channel 
and upstream out falling drains (i.e. Badshapur Drain etc) which would provide the real 
time quality and quantum parameter of the flowing water in the channels / drains and 
help in curbing any unauthorized disposals in the drain. Moreover, Treated Waste Water 
(TWW) from STPs shall be utilized in irrigation of 51445 acres of the area which is 
existing on fresh water channels and thus, fresh water supply shall be substituted by 
TWW of STPs which would save fresh water. Even Tenders amounting to Rs. 17.24 
crores and Rs. 13.96 crores for utilizing STP water in 1700 acres (villages Dhankot, 
Gopalpur, Chandu, Garhi Harsaru District Gurugram) and 1400 acres (villages Badsa 
District Jhajjar and village- Sultanpur, Jhanjhrola of District Gurugram) have been 
invited by Irrigation Department and even tender for the work of increasing capacity of 
STP channel from 188.60 MLD to 550 MLD amounting to Rs. 116.33 crores have been 
opened on 18.11.2021. Administrative Approval for this is already received in Irrigation 
Department amounting to Rs. 295.82 crores. Further, Irrigation Department is planning 
to provide TWW of STP’s to Jharli Power Plant by which about 220 MLD fresh canal 
water from JLN Feeder (near Pump house JF-I) shall be saved as fresh canal water shall 
be substituted /shifted by TWW (Treated Waste Water) of STPs. Saving of fresh water 
/ canal supplies shall be utilized in water deficit areas in the State. 

It has also been reported by Irrigation Department that the level of Najafgarh 
Drain, the Bed level of Najafgarh Drain near submerged area is 207.34 and Bed Level 
at outfall point at Yamuna River is approx. 202.00. Hence the level difference of more 
than 5 Mtr exists in length of 51 KM resulting in gradient of 1:10,000 approx which is 
adequate, provided desilting of Najafgarh drain is done regularly by Irrigation & Flood 
Control Deptt, Delhi. This is normal gradient in our drainage system across Haryana.  

  
5. Views of Environment Department:  

 
Director General and Secretary, Environment Department informed that in view of 
various directions by Hon’ble NGT, Environment Department has submitted 
Environment Management Plan before the Tribunal. Therefore, the proposed actions of 
the Government authorities should be in consonance with the prescriptions of the 
Environment Management Plan. Haryana Pollution Control Board has made challans 
and initiated prosecution cases and imposed environmental compensation for violation 
of Water Act 1974 for discharging effluent into Leg-1, Leg-2 and Leg-3 as given below: 
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Sr. No. Particulars No. of cases 

1. No. of closures under Water Act 203 

2. No. of prosecution case files under Water Act 52 

3. No. of cases under which compensation 

imposed under Water Act 

44 

4. Amount of Environmental Compensation 

imposed under Water Act 

3278915169/- 

 

6. Views of Gurugram Metropolitan Development Authority (GMDA): GMDA made 
a detailed analysis of the facts about Najafgarh Jheel based on historical literature, 
toposheets of Survey of India, old maps and the google historical images and made a 
presentation about history of Jheel. 

a. Reporting of Najafgarh Jheel in Delhi Gazetteer of 1883 (page-8): The 
western lines, as has been already said, converge on the Jhil below Najafgarh. 
There are two main passages into this: one to the north of Jharaudah (now 
Jhrodha Kalan) and east of Dichaon comes into the low lands at Nawadah 
Hashtal; the other and larger body of drainage comes in between Mandelah 
Khurd and Bakargarh running south-east to Pindwala Kalan and meeting, and 
meeting jhil below Chhaolah. The main jhil lies to the south-west and west of 
this, and is fed, as already noted, by the Sahibi drainage from Gurgaon and the 
flow of hill water on the west side of the Delhi hills. This last comes down in 
several places; the most distinct lines perhaps are those lying about Dabari and 
Palam. A more particular account of Najafgarh Jhil considered in its revenue 
and irrigation aspects will be found in Mr. Maconachie’s Settlement report. It 
is sufficient to note here that the area drained by it is 3072 sq miles, and its 
water surface wit a depth of 12 feet in the water gauge at Nanak Heri is 56,657 
acres or about 88.5 sq miles. In 1833, its area was estimated at 52.5 sq miles, 
but the time of the year this refers to does not appear. Its outlet is a drain passing 
with a muddy sluggish flow to the north-east by Kakraula, Nilanthi and Basei 
across the Rohtak road about three miles east of Delhi and emptying itself into 
the Jamuna just above the village of Wazirabad. 

b. Reporting of Najafgarh Jheel in Gurgaon District Gazetteer of 1883 (page-
3): Another marked physical characteristic of the District (Gurgaon) is found in 
its jhils or lakes. The most important of these is the Najafgarh jhil on the 
northern border of the district; but this is mainly situated in the Delhi district. 
Into the Sahibi, swollen by Indori, and the Badshahpur stream pour their waters. 

c. Reporting of Najafgarh Jheel in Delhi Gazetteer of 1912 (page-7): Thus we 
are brought by natural steps to describe the Najafgarh basin into which falls 
not only the drainage of the district on the west of the canal but also two other 
streams of importance: : the one is  the depression by which the drainage of the 
part of the Rohtak district joins this district at Mundela Kalan and passing 
Ujwah and Pindwala joins the main Jhil at Chhaola: the other is the Sahibi 
Nala which passes through the Gurgaon district having its head waters far off 
from in Alwar. The main Jhil receives too, a few petty streams from the local 
hills. The area which drains into this Najafgargh Jhil is estimated at some 3000 
square miles: in years gone by an area of more than 80 square miles has been 
known to be submerged by the floods, but for various reasons such extensive 
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flooding no longer takes places. As may be imagined the volume of water was 
more than the soil could absorb and cause of much sickness and fever; so it was 
determined to cut a channel, now known as the Jhil Drain, to run the surplus 
water into Jamna. This work was carried out in 1888 under the direction of 
Captain (afterwards Sir Hennery) David. This drain begins about Chhaola 
where it is little more than a petty ditch and passes via Kakraula, Hasttsal and 
Basai, by a deep cut through the high lying Bangar into the Jamna at 
Wazirabad. The result of this work is that the water is drawn off too quickly 
fixed in the channel, it is possible to flood an area of twenty square miles and 
to draw off the water in time for cultivation. 

d. Toposheets of Survey of India: The toposheets of Survey of India show there 
is depression in the area in question and it is mentioned as Drain No. 8 
(Najafgarh Drain). There is no mentioned of Jheel, it is mentioned as depression 
in both side of drain but major portion is on Delhi side covering villages like 
Guhmmenhera, Sikarpur, Pandwala Kalan, Jhatikara etc. which are mentioned 
in the Delhi Gazetteer also.  

 

1976 -Toposheet showing depression on both side of Najfgarh drain 

Another historical map of 1807as shown under shows Najafgarh Jheel beyond Palam in Delhi: 
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e. Historical Google Earth Images:  

On the basis of historical images of goggle earth, it was found that there is no 

water submergence in the Year 1990 and the spread of Gurgaon city was about 

25 sq km mainly concentrated on north near Delhi border as shown as under: 

 
 Google Image dated 31.12.1990; spread of the city was 25 sq km; no water submergence 

On the basis of historical images of goggle earth, it was found that there is 

submergence in the present images and the spread of Gurgaon city was about 350 sq 

km as shown as under: 

 

Google Image Dated 04.04.2021; spread of city is 350 sq km. Water submergence is clearly seen 
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As per historical images of year 2005, there is water spread only 80 acres only in the panchayat 
area. The excess water used to flow in the Najafgarh drain. The adjoining is all cultivated under 
Rabi Crops as shown under: 

 

Google Image dated 20.02.2005 showing water only in Panchayat land spread over 80 acres only. 

As per historical images of year 2009, there is water spread only 47 acres only in the panchayat 
area as shown under: 

 

Google Image dated 13.03.2009 showing water only in Panchayat land spread over 47 acres only. 
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The above images show that there was no lake in Haryana side and no water submergence upto 
the year 2010. 

The problem aggravated with expansion of the city of Gurgaon. With the increase of urbanised 
area, the discharge of water also increased which led to spread water in adjoining private fields 
beyond Panchayat land as there was slow speed of water in Najafgarh Drain due to silting. The 
water moves slowly in the drain and takes time for reaching river Yamuna. The area on Delhi 
side is completely safe as bank has been constructed. Otherwise, this water has spread over 
large area in Delhi upto Najafgarh. The original area of lake as mentioned in the literature. 

During the current monsoon, the water has spread over area upto 2048 acres (Sept 21, 2021) 
as shown under as per calculations made by GIS Division, GMDA: 

 

The data of water spread on Nov. 11, 2021 is 1667 acres as shown under: 
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From the images shown above, it is clear that the rain water and city waste water are the main 
source of water in the submerged area at present. If the treated waste water is channelized for 
utilisation in agriculture, only rain water will come to the area and that will be utilized by 
farmers for cultivation purposes and the water will dry and the farmers will be able to grow 
Rabi crops in winters. The panchayat area of about 97 acres will remain under waterbody. The 
bundh should be created on the Haryana side bank of the Najafgarh drain and gate should be 
installed at the bank so that drain water does not spread in the private areas. The construction 
of bank will also help in storage of rain water in Haryana side and will as act as waterbody till 
it is automatically dries up. The water may be pumped in the drain also so that farmers can sow 
Rabi crops if the spread is beyond panchayat land. The panchayat land has been shown in dark 
green color in the image under: 

 

The balance portions of Leg-2 and Leg-3 should be constructed upto Najafgarh drain so that 
water can directly be put into Najafgarh drain and excess water during rainy season may be 
allowed to spread in the area which will be beneficial to farmers for grow kharif crops as done 
in the Delhi portion beyond Najafgarh drain. 

Besides this, GMDA in association with Irrigation & Water Resources Department has targeted 
to construct channel of Treated Waste Water for its utilisation in agriculture as mentioned under 
Irrigation Department. 

Conclusions: 

After hearing views of all stakeholders and facts presented; and having detailed deliberations 
in the matter, following conclusions are arrived upon: 

1. It is established fact from historical literature (Delhi Gazetteer 1883-84 and 1912; 
Gurgaon Gazetteer 1883) that the Najafgarh Jheel was located in the State of Delhi. 
Very small area of submergence was in District Gurgaon. The Jheel used to be in village 
Chhawala which in Delhi. The submergence area was minimum in Haryana side even 
during 1912. 

2. It is also fact that Jheel used get major portion of water from Sahibi river in sheet flow 
which was a tributary of river Yamuna and no water is coming the Sahibi river after 
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late 1970s as check dams have been constructed at the source in Rajasthan state. The 
quantum of water from local hills through Badshahpur nala has been reported as petty.  

3. To check flooding in Delhi portion, a drain was dug in 1960s to drain out Sahibi River 
water in the river Yamuna and a bank was constructed on Delhi side to check flooding 
in Delhi side and to divert water in the river Yamuna. This led to spread water in 
Haryana side as the drain in the area in question is at the borders of Haryana and Delhi. 

4. No water came in Sahibi river in Haryana and Delhi portion after construction of check 
dams in the State of Rajasthan and construction of Masani Barrage on Sahibi River in 
district Rewari of Haryana State during late 1970s. 

5. It is also established from toposheets of Survey of India (1976) that there is depression 
in the area but there is no mention of any Jheel in the toposheet but there is mention of 
Drain No. 8 (Najafgarh drain) meaning thereby during late 1970s, there was drain and 
depressions and no evidence of jheel existence. 

6. It is also established from historical google earth images that there was water spread in 
the panchayat land area of 80 acres only in the year 2005 (20.02.2005) and in the year 
2009 (13.03.2009), it was only 47 acres.  

7. It is also established fact from google earth images that there is no submergence in the 
area in question in the year 1990 and the spread of urbanized area of Gurgaon city was 
only 25 Sq Km approx. which has extended upto 350 km in the year 2021. Due to 
expansion of urbanised area after the year 2010, the discharge of water through Leg-2 
and Leg-3 (Badshahpur drain) increased and the water started to spread beyond the 
panchayat area. The submerged area used to increase during monsoon months and after 
monsoon, the water used to recede and the submerged area comes to about 333 acres 
as reported in the report of Divisional Commissioner, Gurugram. 

8. Therefore, it is misnomer that Jheel existed in Haryana side.  
9. It has been reported that the Leg-2 and Leg-3 are not connected to the Najafgarh Drain 

due to which water spreads in the large area and there is need to connect the Leg-2 and 
Leg-3 to Najafgarh Drain by installation of pumping stations and gates. The same was 
recommended in the report of Divisional Commissioner, Gurugram and seconded by 
the Technical Committee.  

10. The report of Divisional Commissioner, Gurugram and Technical Committee has also 
proposed to construct bank on Haryana side of the Najafgarh Drain so that the water 
can straight way flow upto Yamuna and does not spread in the large area. As some of 
the water also comes from Drain No. 8 during rainy season and spreads in the area in 
question which further adds to spread of submerged area. Therefore, it is recommended 
that bank on Haryana  side of Najafgarh drain may be constructed so check spread of 
water in large area and also to channelize water in Najafgarh drain upto Yamuna. 

11. It has also been learned during discussions that after connection of Leg-2 and Leg-3 in 
the Najafgarh Drain and construction of bank on Haryana side along Najafgarh drain, 
the area of submergence will also automatically decrease. The water will be channelized 
to Yamuna by gravity or pumping so that land of private owners may be saved from 
submergence. The storm water during rainy season may be allowed to spread in the 
adjoining area through openings in Leg-2 and Leg-3 when there is lack of space in the 
Najafgarh drain which will be utilized by the private land owners for raising kharif 
crops. The excess water after rains will be pumped into drain and the lands will be 
available to farmers for sowing rabi crops. 

49



12. As per plan submitted by GMDA and Irrigation & Water Resources Department, no 
treated water will go to the drain as plans for utilization of treated waste water for 
agriculture, greenspaces and industries are in pipeline as described above. Once the 
treated waste water will be utilized, there will not be flow of water in the submerged 
area except rainy season. 

13. It has also been reported by Irrigation & Water Resources Department that the bed level 
of Najafgarh Drain near submerged area is 207.34 and Bed Level at outfall point at 
Yamuna River is approx. 202.00. Hence the level difference is of more than 5 Mtr in 
span of 51 KM resulting in gradient of 1:10,000 approx which is adequate, provided 
desilting of Najafgarh drain is done regularly by Irrigation & Flood Control Deptt, 
Delhi. This is the normal gradient in drainage system across Haryana.  
 

14. As far as restrictions on construction activities are concerned, once the treated water 
will be utilised, there will not be enough water to submerge the area in question except 
rainy season. Therefore, it is proposed to restrict constructions upto the contour level 
211 (about 5000 acres) and that will be enough to accommodate water during rainy 
season as the maximum spread during this extreme monsoon year is 2048 acres on 
September 24, 2021 which has further come down to 1667 acres on Nov 11, 2021. The 
same has been submitted by the Country & Town Planning Department. The extent 
may be demarcated with the major features like roads etc. 
 

15. The private land owners have raised objections for declaring their land as waterbody as 
the city authorities are not able to channelize the disposal of storm and treated water 
into Najafgarh drain. They have argued that no water should be allowed to be 
discharged in their private lands. 

Recommendations: 

In view of facts mentioned above, following recommendations are made: 

1. It is learnt that the so called Jheel did not exist in Haryana side, historically it was in 
Delhi and the area which is now under submergence is due to discharge of rain water 
and treated waste water of Gurugram city flowing through Leg-2 and Leg-3 
(Badshahpur Drain) and the area of submergence increases due to addition of more 
water by Drain No. 8.  

2. It is also observed that the water could not flow in the Najafgarh drain as it is silted in 
Delhi portion and there is no bank on Haryana side and water spreads in large area 
which takes time to dry up. There is no water in Delhi side infront of area of 
submergence in Haryana side which has been considered as Jheel as a bank has been 
constructed on Delhi side of Najafgarh Drain.  

3. It is also learnt that the land of private owners has also submerged due to spread of 
water from the all sources mentioned above and declaring land of private people as 
waterbody is not justified. 

4. An area of about 100 acres which is panchayat owned can only be considered 
waterbody in present situation. 

5. The area under contour level 211 may be declared as no construction zone considering 
the future water spread during rainy season as the treated waste water will completely 
be utilized as per plans under pipeline. 
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 Therefore, it is proposed that Hon’ble National Green Tribunal may be requested to review 
the matter in light of facts mentioned above and Hon’ble NGT may also be requested to direct 
Delhi Government to carry out desilting of Najafgarh Drain regularly so that water is drained 
out in the river Yamuna and consider 100 acre which owned by Gram Panchayat as waterbody.  
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COMMENTSISUBMISSIONS OF IRRIGATION & WATER RESOURCES

DEPARTMENT HARYANA TO BE INGLUDED IN THE TECHNICAL COMMITTEE

REPORT DATED 03.01 .2022

r ****

ln reference to discussions held during the Technical Committee meeting dated

03.01 .2[22held in the chairmanship of sh. M. D. Sinha IFS, Chairman of Technical

Committee of State Weland Authority, it is submitted that the report dated

,2A.11.2021submitted by Financial sub-committee was prepared by the committee

in consultation with various stakeholders and the recommendations made in the

report dated 20.11.2021 are of a Committee constituted by the Department of

Environment & crimate change, Govt. of Haryana vide order Endst. No- 16/3412021-

3Env Dated 30.09.2021 as under:

lrrigationandWaterResourcesDepartmentWasoneofthestakeholders.The

views of rrrigation & water Resources Department incruded in the report are self-

explanatory as given under:
,ThelrrigationandWaterResourcesDepartmentinformedthatnowateris

cominginSahibiriverafterconstructionofMasaniBarrageinDistrictRewai

and construction of check dams in Rajasthan. The Hydrologist was of the view

thatthewaterlevelinthearearsa/mosfatgroundlevelandreportedthatEC

ofthewaterismorethanS000micros/cm,therefore'thegroundwater
cannot be utilized for drinking purposes and there is no scope for ground

Chairman/ConvenerAdditional Chief Secretary to

Government Haryana lrrigation

Department

Pnnclpaf Secretary to Government

Haryana Town & Country Planning

Department

ChtefTiecutive Officer, Gurugram

Metropolitan Development Authority,

Gurugram

Dep uty Com m issioner, G u ru g ram

NameSr.
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Member2.

3.
Member
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water recharge due to waterlogging in the area. lt was reported that bank on

Haryana side should be constructed on Haryana Side of Naiafgarh Drain so

that water coming from Leg-3 and outfalt Drain No. 8 does not spread in larye

area and rather channelized to Yamuna. As, in past, the sahibi river used to

be tributary of River Yamuna.

tt is further mentioned that their department ls senous about development of

water bodies in the sfafe. Bhindawas take was developed by diverting excess

water of JLN Canal and one more lake has immerged at Masani Barrage

(Sahibi river course) after releasing of excess water of JLN during monsoon'

Water has a/so been stored during monsoon in Hamidpur Bandh in distict

Mahendergarh whichis a/so dry zone. Thereis no fresh water coming in the

so catted Najafgarh Jheetdepressio n in Haryana portion at present except

during rainy season. The water of the city duing rains and the sewage water/

treated water is coming in the water body at present and the quality of water is

very bad.

/f is a/so mentioned that GMDA & trrigation Department are serious about

utitization of treated wasfe water generated from sTPs at Dhanwapur and

Behrampur in the city. The lrrigation departmenf has constructed a special

sTP channel of 26.680 km for utilization of treated waste water for agriculture

purposes from Dhanwapur SIP fo sondhi, Beed Dadri in Jhaiiar District' The

present capacity of this channel is 188.60 MLD which will be upgraded upto

550 MLD. presenily the totat Treated waste water (TWW generated in

Gurugram city is 243 MLD and the availability of TVW will futther increase in

the years to come. Against the avaitable 243 MLD TWW, 40-45 MLD is being

utitized in city for various purposes such as Horticutture, lndustries and

construction purposes through 110 KM recycle network laid in Gurugram city

whereas 60-70 MLD is being utilized for agricultural purpose through STP

channel in vitlages of Jhaiiar District. To ensure quatity of treated waste water,

reat time censors wilt be installed in the channel and upstream out falling

drains (i.e. Badshapur Drain etc) which would provide the real time quality and

quantum parameter of the flowing water in the channels / drains and help in

curbing any unauthorized dlsposa/s in the drain' Moreover, Treated waste

Water(TWV)fromsTPsshaltbeutilizedinirrigationofsl441acresofthe
area which is exlsfrn g on fresh water channels and thus, fresh water supply

, t!
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shatt be substituted by TWW of sIPs which would save fresh water. Even

Tenders amounting fo Rs. 17.24 crores and Rs. 13.96 crores for utilizing SIP

water in 17OO acres (vitlages Dhankot, Gopalpur, Chandu, Garhi Harsaru"

District Gurugram) and 1400acres (viltages Badsa District Jhaiiar and viltage'

sultanpur, Jhanihrola of District Gurugram) have been invited by lnigation

Department and even 
'tender 

for the work of increasing capacity of STP

channel from 188.60 MLD to 550 MLD amounting fo Rs. 116.33 crores have.

been opened on 18.11.2021. Administrative Approval for fhis is already

received in lrigation Department amounting fo Rs. 295.82 crores. Further,

tnigation Department is planning to provide TWW of SIP',s to Jharli Powe,r

plant by which about 220 MLD fresh canalwater from JLN Feeder (near Pump

house JF-t) shall be saved as fresh canalwater shall be substituted /shifted by

TVI\W (Treated waste water) of sIPs. Saving of fresh water / canalsupp/res

shalt be utilized in water deficit areas in the Stafe'

After completion of the proiect of enhancing the capacity of TWW

channel from 188 MLD to 550 MLD in two years, TWW which is beintg

discharged through Leg-2 and Leg-3 in the submergence area/Naiafgarh drain

witl be divefted to Channet completety and will be utilized for irrigatio;n

purposes and the submergence area wilt reduce considerably. very small area

will submerge only during rainy season'

It has also been reported by lrrigation Department that the level of

Najafgarh Drain, the Bed level of Naiafgarh Drain near submerged area is

207.34 and Bed Level at outfall point at Yamuna River is approx' 202'00'

Hence the level difference of more than 5 Mtr exists in length of 51 KM

resulting in gradient of 1:10,000 approx which is adequate, provided desilting

of Najafgarh drain is done regutarly by lrrigation & Ftood control Deptt, Delhi'

Ihis ls normal gradient in our drainage system across Haryana."

(i) comments on existence of Jheel in Haryana portion:

GMDA made a detailed presentation in front of the above committee on the

basis of detail analysis of facts about Najafgarh Jheel based on historical

literature (Delhi Gazetteer 1883 & 1912), toposheets of survey of lndia' old

maps and google historical images and concluded that Najafgarh Jheel

originallY existed in Delhi.

t! ,
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As per facts presented by GMDA in the report, Najafgarh Jheel or:iginally

existed in Delhi. lt is well documented in the Delhi Gazetteer of 1883 and

1912 as mentioned under:

a. Reporting of Naiafgarh Jheel in Delhi Gazetteer of 1883 (page-8):

The westem lines, as has been atready said, converge on the Jhil

betow Naiafgarh. There are two main passages into this: one to the

north of Jharaudah (now Jhrodha Kalan) and east of Dichaon comes

into the low lands at Nawadah Hashtat; the other and larger body of

drainage comes in between Mandelah Khurd and Bakargarh running

soufh-eas t to pindwala Kalan and meeting, and meeting ihil below

chhaolah.Themainihilfiesfothesouth-westandwestofthis,andis

fed, as already noted, by the sahibi drainage from Gurgaon and the

flow of hitt water on the wesf slde of the Delhi hitls. This last comes

down in several places; the most distinct lines perhaps are those lying

about Dabari and palam. A more particular account of Naiafgarh Jhil

consideredinitsrevenueandirrigationaspectswillbefoundinMr.

Maconachle's seff/e ment report. lt is sufficient to note here that the

area drained by it is 3072 sq miles, and its water surface wit a depth of

12 feet in the water gauge at Nanak Heri is 56,657 acres or about 88'5

sg miles. ln 1833, its area was estimated ai 52.5 sq miles, but the time

oftheyearthisrefersfodoesnotappear.ttsoutlefrsadrainpasstng

withamuddysluggishftowtothenorth-eastbyKakraula,Nilanthiand

Basei across the Rohtak road about three miles east of Delhi and

emptying itsetf into the Jamuna iust above the village of Wazirabad'

b. Reporting of Najafgarh Jheel in Gurgaon District Gazetteer of 1883

(page-3): Another marked physical characteristic of the District

(Gurgaon) is found in its jhils or lakes. The most important of these is

the Najafgarh jhil on the northern border of the district; but this is

mainly situated in the Delhi district. lnto the Sahibi, swollen by lndori,

and the Badshahpur stream pour their waters'

c. Reporting of Naiafgarh Jheel in Dethi Gazetteer of 1912 (page-7):

Thus we are brought by naturalsfeps to describe the Naiafgarh basin

i .l
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r .tt into which falts not only the drainage of the district on the west of the

canal but also two other sfreams of importance: : the one is the

depressio n by which the drainage of the part of the Rohtak distict ioins

this district at Mundeta Kalan and passing lJjwah and Pindwala ioins

the main Jhil at chhaota: the other is the sahibi Nala which passes

through the Gurgaon distict having its head waters far off from in

Alwar. The main Jhit receive.s foo, a few petty sfreams from the local

hiils. The area which drains into this Naiafgargh Jhil is estimated at

some3oaosquar.emiles:inyearsgonebyanareaofmorethanS0

square miles has been known to be submerged by the floods, but for

various reasons such extensive ftooding no longer takes places'

As may be imagined the volume of water was more than the soil could

absorb and cause of much sickness and fever;so if was determined to

cut a channel, now known as the Jhil Drain, to run the surplus water

into Jamna. This work was carried out in 1888 under the direction of

Captain(afterwardsSirHennery)David.Thisdrainbeginsabout

chhaola where it is little more than a pefty ditch and passes via

Kakraura,Hasffsa/andBasai,byadeepcutthroughthehighlying

Bangar into the Jamna at wazirabad. The result of this work is that the

water is drawn off too quickty fixed in the channel, if rs possib le to flood

an area of twenty square miles and to draw off the water in time for

cultivation.

d. Toposheets of survey of lndia: The toposheets of survey of lndia

show there is depression in the area in question and it is mentioned as

DrainNo.S(NajafgarhDrain)'ThereisnomentionedofJheel,itis
mentioned as depression in both side of drain but major portion is on

Dethi side covering villages like Guhmmenhera, sikarpur, Pandwala

Kalan, Jhatikara etc. which are mentioned in the Delhi Gazetteer also'

It is hard fact that no water used to come from sahibi river after construction

of check dams in Rajasthan after late 1970s and present submergence is due to city

water which is draining out through Leg-2 and Leg-3, The historical google images

also show that there was no lake in Haryana side and no water submergence upto

theyear2ol0'TheproblemaggravatedwithexpansionofthecityofGurgaon.With

: tt.i
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the increase of urbanised area, the discharge of water also increased which led to

spread water in adjoining private fields beyond Panchayat land as there was slow

. speed of water in Najafgarh Drain due to silting. The water moves slowly in the drain

and takes time for reaching river Yamuna. The area on Delhi side is completely safe

as bank has been constructed. Otherwise, this water has spread over large area in

Delhi upto Najafgarh, the original area of lake as mentioned in the literature' :

From facts presented above, it is clear that the rain water of Gurugram and

city waste water are the main source of water in the submerged/logged area at

present which cannot be termed as waterbody or wetland in which private land

'' 
o*n"r. are the affected stakeholders. If the treated waste water is channelized for

utilisation in agriculture or other purposes, only rain water will come to the area and

that will be utilized by farmers for Kharif cultivation purposes and the water will dry

and the farmers will be able to grow Rabi crops in winters. The panchayat area of

about 97 acres will be enough to sustain rain water'

The bundh should be created on the Haryana side bank of the Najafgarh drain

and gate should be installed at the bank so that drain water does not spread in the

,private areas. The construction of bank will also help in storage of rain water in

Haryana side and will as act as waterbody till it is automatically dries up. The water

may be pumped in the drain also so that farmers can sow Rabi crops if the spread is

beyond PanchaYat land'

The balance portions of Leg-2 and Leg-3 should be constructed upto

Najafgarh drain so that water ban directty be put into Najafgarh drain and excess

water during rainY season may
'' 

beneficial to farmers for growing

Najafgarh drain.

be allowed to spread in the area which will be

kharif crops as done in the Delhi portion beyond

connecting Leg-2 and Leg-3 to Najafgarh Drain & also installation and

operation of pumping stations and gates at Najafgarh drain will be the responsibility

of GMDA or city MunicipalAuthorities of Gurugram or Manesar. lrrigation and water

Resources Department, Haryana may own the responsibility of construction of bank

on Haryana side and diverting the Treated Waste Water of Dhanwapgr and

Behrampur sTPs for irrigation purpose, if funds are made available' lrrigation

a.:
.i ::,{.:
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Department is at final stage of awarding work amounting to Rs. 166.33 Crore for
enhancing the capacity of treated water channel from 1gg MLD to 550 MLD and the
work will be completed by Year December, 2023 Once the capacity will be
enhanced, the treated water'will be utilized for various purposes, mainly for

', agriculture purposes. There will not any submergence in this area. lf the water
discharge increases in future, such channels may be planned for diverting treated
waste water for agriculture purposes towards Pataudi and Farukhnagar.

(ii) Comments on area of Jheel:

There is no Jheel in Delhi side due to construction of bank on Delhi side of
Najafgarh drain. Therefore, no area should be fixed for Jheel at present
otherwise it will be injustice with private land owners mainly farmers of
Haryana. Basically, it is .not a Jheel of fresh water, rather it is sewage water/
treated waste water which is coming to the area from Gurugram city. The
area of submergence varies in various seasons and also on the basis of
discharge of water. Factuatty, it is submergence/water logged area due to
non-management of city waste water due to which the land of farmers has
been waterlogged/submerged. Once the city waste water will be managed,
there will not be submergence/waterlogging in the area, till the bank on
Haryana side is constructed and Leg-2 and Leg-3 are connected to Najafgarh
Drain,thepresentsituationwillremainthesame'

The present submergence of the area is not serving any environmental
services considering the present quality of the water which is drained out in

the area rather it is creating problems in the adjoining villages. There is no
ground water recharge as the water level is almost at ground level. The
ground water is brackish in that area. The area of submergence is increasing
due to saturation of the area. The health-related problems are also increasing
in the waterlogged area due to bad quality of ground water. There is wefland
in the name of Sultanpur National Park within five kilometre of the area and
that had been the bird destination since ages and the Sultanpur National park

wetland is fed by canal Water for sustenance of aquatic flora and fauna.
The technical committee recommended that the lrrigation Departmentu' may scientifically decide the extent of the area of the Jheel by determining

amount to water to be impounded in the Jheel, keeping in view the following
points:-
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The High flood level: At presentthe 100 year HFC level has been

kept by the department of lrrigation at212.5 meters contour level.

The amount of run-off during monsoons that would collect in this

area.

c) The amount of daily sewage treated water being released by

Gurgaon City into the area with further projections.

d) The amount of water released into the Najafgarh drain by

completing the Leg 2 and Leg 3 (Badshapur drain).

Regarding the above points, it is submitted that all the data related to

Najafgarh Jheel such as area of submergence, amount of daily waste water

generated and water released in Najafgarh drain by Leg-2 and Leg-3 are with

the GMDA. All the three major drains i.e. Leg-1, Leg-2 & Leg-3 (Badshahpur

Drain) are under them. Therefore, GMDA should be made Nodal agency to

scientifically determine the extent of the area of the Jheelto impound the

water.

Regarding maintenance of the Jheel, lrrigation Department is of the

view that this area falls under the urban area so GMDA should be made

Nodal agency for maintenance of the Jheel thereafter.

a)

b)
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ANNEXURE A/6 
PHOTOGRAPHS OF THE AREAS IN AND AROUND NAJAFGARH DRAIN  
 

 
 
ABOVE: The Bund Constructed by The Delhi Govt in 1960 On Left Bank of Najafgarh 
Drain 
Below: The agricultural fields on left bank of Najafgarh Drain in Delhi  
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Above: Najafgarh Drain (downstream) from Dhansa Regulator. The left side is Delhi 
and Right side is Haryana  
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